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ORDER (ORAL)

{Per : Shri B.N.Bahadur, Member (A)}

Learned counsel on both sides are heard in the matter.
Since the relief sought 1is very simple, this matter is be{ng

considered and disposed of at the stage of admission itself.

2. | The relief sought is for a direction to Respondents that
the statutory appeal made by the applicant against the penaity
order should be decided within some time 1imit. Another relief
sought 1is that the Respondents shou1d be directed not to evict
the applicant from his official quarters till the decision of
appellate authority 1is communicated to the Applicant, and two

weeks thereafter.

3. The regquest indeed is very simple and justifiable and we
see no objection in allowing this OA. There is no objection from
the learned counsel appearing for respondents, although he did
object to the additional time of two weeks asked for beyond the

date of decision.

4. After considering all the facts and circumstances, this
OA. 1is allowed as per the reliefs sought at paras 8 (b) & (c).
The respondents shall decide the Appeal within a period of three
months from the date of receipt of a copy of this order and shall
not evict the Applicant from official quarters till the decision

on his appeal is communicated to the Applicant, and for two weeks
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thereafter. Depending on the decision taken, the respondents
. ,

sh%11 at liberty to charge the rent for the accommodation
allotted as per rules after the decision. The Applicant. shaltl
 continue to pay normal rent till the decision on his Appeal. OA.

is disposed of accordingly. There will be no orders as to costs.
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